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reSpOfl

Heard M M . .K .MaZUMd 	
&nd Mr .1K .1K. 

H 	

upadYaY learned advCCtes for the 

fltS0 

D . 1eistrr 	
Mr.M.K.Maa 	

learned advocate 

for the respOfldCflt states that the 

merit list had already 
been ubii5h0d and 

- I 	
•. 	

aS suCh nothing more 5ive5 in the 

matter and 	
he seeks time to 

S 	AICC1 	

in place the same 	
writing on record. 

st for counsel for the 
At the re9ue  

reSpOfldt5 stand over to 4.10,2004 for 

filing replY in the matter. 
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4.lfl.200 	
Mr.M.K.Maa 	

learned 

MVOCt 
for the respondents had 

cU2I 	

filed absence note. Tt appears that 

the applicant has not 
engaged any 

MvOcate and she is from Aizawl, 

learned Mvocate Mizoram. Mr.S.Nat1  

is appointed amiCUS curie to assist 
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the Court on!,ehalf of the' 

applicant. Copy of the petition an 

the papers annexed thereto be given 

to him by the Office within two 

weeks from today an e may obtain 

instruct ionS from the app1icant in 
the matter. 

Matter:, 	be 	listed 	on 

1 kP4j 
	• . 7 .12.2004. 

Member( -'- ' 
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Tribunal for directiena for her appeint-

The applicant has approached jhis 

ment as regu'ar teacher as.a• for pub 
licatien of merit list, Teh according 
to the applicant, has net beeMpublishel. 

The respondents have filed written 
statement and alsngwi.th the said written 
statement the lists of selected can&i-

dates for the session 2082-03 and 2003-
04 have been annexed. The applicant 
appeared for *electien for the sesien 

d' 
,7L7 	

2002-03, but she was net selected. 
Learned cOunsel, for the respndents sub- 
mitted that the applicant ulid not even 
oppear for selection for the sessjo" 
2003-04. 

We have heard X4r.S.Nath, learned 
amicus curie for thee applicant as well 
as Mr.M.X.Mazudr, learned Counsel, for 
the KVS. 

In the light of the abeve psjtion, 
we do not find that there is any case 
for admitting this application and the 
application is summarily rejected, 

bb Member 	 ViceChairman 

Vice-.Chajjan 
bb 

19.1.2005 present: TFienon'b1e Mr,Justjce R4I 
Batta, Vice-Chai.rman, 
The }jri'bie 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH. 
Other Suit/Proceeding No. I 	of 2004 

Smt. Archana Dubey 
D/o Shri H.R.Dubey of Kulikawn, Aizawl 

Mizoram 
.. .................................. 

Applicant 

Versus 

1. Union of India , through the Secretary to the 
Government of India , Ministry of Human Resources 
& Development (Education Wing for KVS), 
New Delhi .& 3 Others 

.

......................Respondents. ........................ 
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District Aizawl 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWA}{ATI BENCH. 
Other Suit/Prbceeding No. 	of 2004 

Smt. Archana Dubey 
D/o Shri H.R.Dubey of Kulikawn , Aizawl 
Mizoram 

Applicant 

Versus 

Union of India , through the Secretary to the 
Government of India, Ministry of Human Resources 
& Development (Education Wing for KVS), 
New Delhi. 

The Commissioner, Kendraya Vidyalaya 
Sangathan, 18, Institutional Area, Shaheed Jeet 
Singh Marg, New Delhi - 110016. 

The Assistant Commissioner, Kendraya 
Vidyalaya Sangathan, Hospital Road, Silchar - 
788001, Assam. 

The Principal, Kendraya Vidaylaya Sangathan, 
Pushpak, Zemabawk , Aizawl. 

Respondents 

Cont...................2 



'H 
Iarticulars of the Applicant 

() Name of the Applicant 

(ii) Name of the husband 

(1iii) Designation and Office 
in which employed. 

Office Address. 

Address for services of 
11 notices. 

Particulars of the Respondents. 

i) Name & addresses of all the 
espondents including their official 

addresses. 

2 

Smt. Archana Dubey D/o Shri 
H.R.Dubey C/o Mrs. Rotuaki , Kulikawn, 
Aizawl -796005 , Mizoram 

W/o Shri R.K.Pandey 

Part Time Teacher. 

Kendraya Vidyalaya Sangathan 
Zemabawk , Aizawl. 

C/o Mrs. Rotuaki , Kulikawn , Aizawl - 
796005 , Mizoram. 

(i) 1. Union of India, through the Secre-
tary to the Government of India, Ministry 
of Human Resources & Development (Edu-
cation Wing for KVS ),New Delhi 

The Commissioner, Kendraya Vidyalaya 
$a,ngathan, 18, Institutional Area, Shaheed 
Jeet Singh Marg, New Delhi - 110016. 

The Assistant Commissioner, Kendraya 
Vidyalaya Sangathan, Hospital Road 
Silchar- 788001, Assam. 

The Principal , Kendraya Vidyalaya 
Sangathan, Pushpak, Zemabawk , Aizawl 

Cont. .......... 3 



le 

Particulars of order against which 
the application is made. 

(i) Series of appointment orders were 
issued by the Respondent No 4 , ap-
pointing temporarily , the applicant as 
part time Subject Teacher 

Jurisdiction of the Tribunal 

(1) 

4. The applicant states that the Tri-
bunal has the Jurisdiction against the 
orders applicant wants her redressal 
against the Respondents. 

Limitation 
	

5. The applicant further declares that the 
application is within the Limitation pre-
scribed in Section 21 of the Administra-
tive Tribunals Act, 1985. 

Facts of the case 

1. 	 The applicant was performing her duties as Part time subject 
Teacher at Zemabawk Kendriya Vidyalaya under the Respondent No. 4 . She 
was offered with the contractual appointment with effect fronJuly.20O0...toApñJ 
2002. There was no gap or break of her service in the said contrctual service 
from the period between July 2000 to April 2002.   Photocopies 11Thëng-
ment letters are Annexed hereto and Marked as Annexure 1 A to 1 S. 

Cont...........4 
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From the aforesaid Annexures it is clearly reveals that the petitioner 
was offered with the engagement letter one after another without any break, 
ti'erefore it was an illegal attempt from the Respondents to deprive her regular 
appointment when there is need for regular experinced Teacher. She was denied 
regular appointment even her part time engagement was also denied when she 
appeared in interview twice but the Respondents without -  publishing the Select 

1i List have_given engagement to some other new faces for part time teachers ignor- 
II 	. 	 - -- - 	 --- 

mg the experiences of the petitioner. When petitioner mquired orally to Respon-
dent No. 4 about not giving her part time job to which the said Respondent 
iriormed that the same is the policy decisions of the Respondenis not to engage 
a person for unlimited period to avoid litigation as there is a possiblity of claim-
ing regular appointment through court. 

Your petitioner states that in the said School, the need for regular exprienced 
teacher.althoug is there , but the Respondents have ingnored her claim by not 
giving regular appointment or continuation of her engagement as part time teacher 
']flerefore non engagement of her as part time teacher when she was qualified to 

be appointed as regular teacher left the petitioner in the lurch due to unfair 
unjust and arbitrary treatment exercised by the Respondents 

That your petitioner further states that non publishing of result oftheJnter. 
views conducted twice by the Respondents is nothing but malafide exercise of 

wers whenTit was the duty of the Respondents to declare the result for fair 
ppcedure in order to maintain the Rule of Law. By not declaring the result of 
the interviews , the Respondents have no right to pick and choose some other 
teachers on part time basis by depriving the petitioner to continue as part time 
subject teacher is nothing but discrimination and as such the interference of the 
Hon'ble Tribunal is required. 

That your petitioner further states that your petitioner is having her 
requisite academic qualification to be appointed as regular subject teacher as she 
is an MA (Pol.Science ) with B.Ed. to get the regular job under the said School of 
the Respondents and above all she had gained considerable expriences as part 
time subject teacher in the said School for her engagement for continious period 
of 2 years 

Cont................ 5 
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That your petitioner states that the actions of the Respondents are 
arbitrary and against the principles of Natural Justice for having been deliber-
ately withheld the Select List for the interviews and also for not enghi th 
petltionr as part time subject teacher . It is also flither stated that the Respon-
dents have no right to deprive your petitioner from earning her livlihood in the 
form of part time teacher by replacing her with the inexpriance subject teacher 

That your petitioner further states that the actions of the Respondents 
are illegal as one adhoc appointment can notbe replaced by another adhoc ap-
pointment and by doing so the Respondents have violated the fundamental rights 

'Thf the èttioner guaranted under Part-Ill of the Constitution of India. 

That since the Respondents have given engagement /appointment of 
under qualified teachers without publishing any select list on merits for two 
time interviews , the petitioner has no option but to serve a legal notice on the 
Respondents and agitated her grievances through the said legal notice which 
was served on the Respondents under Section 80 of the CPC in which she 
claimed to give her regular appointment because the Respondents have the need 
of experinced teacher and thereby they have no right to engage teachers on part 
time basis. 

Photocopy of the Notice dated 28th October 2002 is annexed hereto 
and Marked as Annexure II. 

That thereafter your petitioner, on being advised by her advocate at 
Guwahati, filed a Writ Petition in the Principal Seat of the Hon'ble High Court 
at Gauhati which was registered as 1153/2003 and the Hon'ble Court admit-
ted the said Writ Petition and notices were issued upon the Respondents and 
also the Hon'ble High Court passed an intei order—directing.the,Respondents  
to allow the petitioner to continue with her present service if the said post las 

knot_already been filled up by regular appointee 

Photocopy of the Order of the Hon'ble Court is Annexed 
hereto and Marked as Annexure III. 

Cont............7 
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9. 	That after that the said Writ Petition (C) No.1153/2003 has been 
transferred from Guwahati to Aizawl Bench sometime in the month of Decem-
ber 2003 and re-registered as Writ Petition (C) No. 146 of 2003 and on 31St 
March Hon'ble Mr. Justice B.K.Sharma by an order dismissed the said Writ 
with a direction to the petitioner to approach the Central Administrative Tribu-
nal at Guwahati for the grievances of the petitioner and theereby mentioned 
that the delay caused for pursuing the cause of the petitioner in the High Court 
should be viewed by the Hon'ble Tribunal. 

It is respectfully submitted that the delay was not for the fault of 
the petitioner but because of wrong advice of the advocate and thereby the 
petitioner prays to condone the unintentional delay. 

Photocopy of the Order of the High Court is annexed hereto 
and Marked as Annexure IV 

1. That the post in which the petitioner was engaged as part time teacher is 
still lying vacant under the disposal of the Respondents and therefore your peti-
tioner prays to pass an interim order allowing your petitioner to continue with 
her post as part time teacher in the Kendraya Vidalaya Sangthan at Zemabawk, 
Aizawl till her instant application is fmally disposed of 

11. In view of the facts mentioned in the aforesaid paragraphs relating the 
brief facts of the case the petitioner humbly prays 

that the Respondents may kindly be directed to show cause by them as to 
why they shouldnojpoint the petitioner as regularjher for having gained 
considerable experinces in the field of teaching and the respondents have no 
right to deprive and exploit the petitioner by keeping her as part time subject 
teacher when they are in need of regular teacher. 

to publish the Merit List  which the respondents had conducted the inter-
view twice for part time appionment of the petitioner as the Respondents can 
not withheld the result of the interview by replacing one adhoc appointment. 

cont.7 
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to another appointment by depriving the petitioner to earn her livelihood 
when she has gained considerable experiences in the field of teaching, 

and upon cause /causes that may be shown by the Respondents and 
onprusal of the records and hearing the parties pass necessary order to the 
Respondents to induct the petitioner in the regular service as teacher in the 
Kendriya Vidyalaya at Zemabawk , Aizawl 

AND 
Pending disposal of the instant petition, it is prayed that the petitioner may be 
allowed to to continue in her service in the Kendriya Vidyalaya at Zemabawk 
Aizawl as a part time teacher 

And for this, as in duty bound, your petitioner shall ever pray. 

VERIFICATION 
I , Archana Dubey D/o Shri H.R.Dubey aged about 33 years , resident of 
Kulikawn, P0., PS Kulikawn, District Aizawl do hereby verifr the contents 
of the Paragraph No. 1 to 11. vhich are true to my personal knowledge and 
belief and that I have not supjressed any material facts. 

Place 	 (ARCHANA DUBEY) 
Date 	7/ j oil 	 Applicant 

Particulars of Bank Draft: A Bank Draft drawn in favour of the Registrar 
,Central Administrative Tribunal at Guwahati in the State Bank of India 
Guwahati for an amount of Rs. 501- Vide No. 295510 dated 10th May 2004. 

Details of Index : A index containing the details of documents for all six of 
application is enclosed. 

(ARCHANA DUBEY) 
Applicant. 
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Sir/Madam, 	 .. 

In order to supplement the teahipg in this Vidyalaya, it has b5en decided•to utilise your services 

for taking a few periods in certain clases on day to day basis. lit case you are.willing to offer your 

sci vices on the terms and conditions mcntioncd below you are icquested to start 
tcachingJ/Li..L/ .........class (name of th'class and subject to be taught) and report to the undersigned 

I'eniis & Conditions attached to the dffei 	 . 	. 	 . 

You 	will 	be 	1)ajd 	© 	R 	....A 	 for 

tcaching2.._'Lr;' .........................lasses, 	Rs 	. ........ .or 

.............................CIasses ançl Rs..................................... teaching...... 	 .....for 

teaching 	- 	Classes 0116 .... ( 14d1 La7S -- 

Apart from teaching, you will aiso  be respoiisibl; for home assignment, evaluation of answer 

su ipis and conduct of eaimnation in the said subject as also such other duties as may bc assipnt d 

by the Principal The paynicitJrcmuncration indicated above will be inclusive of all thc suvit. 

mentioned hcreinbefore, 	 . 	. 	. . 	 . .. - 

11 is abundantly ipade ckar that (lie assignment is puicly of dayto day nature and confers nO righi 
of appointment or your I)laccmc1t in the cadre of teachers Your services will be uiliscd on thc 

diy to day basis depending upoji tht nccd and payment ihcretore will be made accordingly 

It is I iii thu abundantly inadc deai that thL of I Lf muadL in this letter shall automatically conic to an 

end after the purpose for which (he prest oiler is made is achieved. 	 . 

Yours faitlthilly, 

-I. 



t )  

y • 	 AiinexureT . 
/ 

/ 	 KENDRIYA VIDYALAYA 	 , 
. 	 . 	 .: 	 .. 

r 	
No 	iiJ 	

S 

içL' JK1&L i.v, 4, ,41JL_:;•• 7 ?4'OO 

tw 
. 	 . 	' 	 . 	 .- 	. 	:•:- 	. 	.: 

Sn/Madam,  

In oidcr to SUI)I)klflCflt  the teaching in this Vidya!aya, it has been decided to utilise your services 
for taking a few periods in certain classes on day to day basis In case you are willing to offer your 
srviccs on (he terms and conditions iiientioned below you are requested to start 

tCdLliiIi & 
I 

class (iiainc ol the class and subctto be taught) and rcportto the undersigned 
oil

.L21Mt 
(aatL) 

Ici ins & Conditions nEt iclied to the oiler 

(I) 	You 	will 	be 	paid 	Rs 	 for 
tcaching 	 classes, 	Rs 	 for 
teach ing 	 Classes and As 	 for 
Ic idiing 	 Classes 011. 411 	cLpS , 

Apart from teaching, you will also be responsible for home assignment, evaluation of answer 

sclil) ( S and conduct of cxamina(ion in the said subject as also such other duties as may be assigned 
by thc Pi incipil 1 he piyiiicnUrciiiuiici ilion indicated above will be inclusive of all the seiviccs 
incntioiicd hereinbefore 

It is abundantly made cicir that the issignincut is purely of day to day nature and confers no right 
of appointment 01 your pliccmcnt in the cadi c of tcachci Your sci vices will be utilised on thc 
day to d ly basis dcpcndiiig upon Ihc nccd and payment (herd ore will be made accordingly 

It is I urther abundantly made clear that the ofler inadc in this letter shall automatically come to ai 
end after the purpose for which the !3rcsciit offçr is niade is achieved 

You faithfully, 





r 	 — 
' 	

Atiiiciu t2[,L:: 
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, 	 . 	 .: 

? • 	 KEN DRIYA YIDYALAYA 

	

No 	 3( 	t 	e' 
Is 	

I 

o, , 

Ac 	 'dl 	 a 

içtL k' t.ffii 4 	L , 7 6o o 

Sii/M d mi, 

In oidcr to SU)pICIllLIlt thc (caching in this Vidyaaya, it has been decided to utilise your srvics 
For taking LI ILw 1)11OdS in LcltdIu clabscs on day to ddy basis In ease you are willing to offc your 
St I VICCS on the terms and conditions ImuntionLd bcIov you are requested to 1at 

Llass (namnL ()( ihL Uass Und subjcU to lie taught) and LLpott to the undetsij,titd 
oil p\i if? 	° (datL) 	 I 

t ( I 111', 	""oi1itioiis i(t iIicd to the ol1.i 

	

(1) 	Yt'ti 	will be 	paid 	Its 	 for 
tc ichiiig 272 el 	 classcs, 	Rs 	— 	 lot 
Ic 1cI1i 11L4 	 ............................ Classcs and Rs 	 for 
tcachimig 	._. 	Classcson "/ (44-c-f 1f c'ó174' 	It. 'nI 

	

t -) 	Apait (mom tcac.hing, you will also be rcspoiismblc tor homc assignnlcnt, cvaluation of answer 
scm ipts and conduct ofcxaiimmnation mu the said subjcot as also such other duties as may be assigncd 
by the Pm inupal I hc paymenUrCumn C' ' rati6ii indicated above will be inclusive of all the serviccs 
iiiciilioncd Iicrcinbc{orc 

	

( ) 	it is abwmdamiUy inadc cicam (hat tht. assi mmwcnt is pw ely of (lay to day natui cand conlcrs no tight 
of Lipl)OiiiLii)Cilt or your placcmciit in the cadi c ol tcmchcrs Your scrviccs will be utiliscd on (he 
d my to day basis dcpcnding upon thc iiecd and payment thcrclore will be made accordingly 

	

(l ) 	U is fuhherabundantly imade ci (ii limcit lhc of icr iiiadc iii iii is letter shall automatically come U) tin 
cnd altcr time Ui pose tot wlucl the pm cscnt otter is niadu m achicved 

Yours faithfully, 

J 
(Prmnup) 

1 WII4JPRINCIPA : 
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- 	 KENDIUYA VWYALAYA 
I 

Nti 

4(t T 

I )L(I(t (0 StI)I)ICflLfl I (I L (C LIH I)I III II) I \' Idyatdyd, i ( lia hccii kcIdLd to uti is youi scrves 
li)I I iking a IL\' periods iu certain cIiscs on diy to dy t)tISIS In case you are vi!Itiig to offer yout 
.,' I. IL( 'I .)fl thL t(tI1 t(I cOIUhttC)fl iiiciitioid I,cIov you are rcqucstLd to start 

t1ass and ut)J(A t to be (uight) and rcpot t to the undei ignt.d 
oil DI /1 eo'o (U tic) 

, ( I ItI i 	( OlflhItlUllS Ifflached to [lie (IIIU 

	

(I ) 	'L'()U 	viI1 	bL 	iiud 	( 	Its 5/– 	/'c4-P-(? 	 I  

t( )LhlIIg 	4.. 12 ciasscs, 	Rs 	 . 
Lcd( 1I1fl 	 - 	 ClassLs aiI Rs 	 fot 

— 	Ciasscsn 41/ 	 Illf?va47J4 

	

(2) 	Ap ut from (caching, YOU tvdl also be rcspoiiiblc ot lioinc assignilient, cvaluation of CtnWc( 

Sc, ip(s and conduct ofcxaiiiivaUon in thc said subjcct a also such othdr dutics as may bc assigned 

by i11 P1 iiiciptl I hc_ p lIi1( il(/i( liflhtiCt 1(1011 hIIICd1C(I €iho' c will bc iiicIuivc of all thc sd vicc 
io it ioi U hci ChI'II)( 11)1 L 

	

C ) 	It is ibund tnt ly inadc cicat that the (lsslgnrnclll is put iAy 1 day to U y nawi c and coutci s no right 
OI clOiflhifltAit 01 your placement in the cadi c oNcachu s Youi scrvices will be ulihisccl on the 
day to day basis dcpcnding upon (he itced and p mcnt theicloic will be made accordingly 	

I 

	

4) 	it ts I  ut (hicr abundantly iiiadc cicar ih it the offer inade iii this lcttcr shall aulomaucatly conic to an 
uld afler the pUIIpOSC for which I hc pi cscnt o 11cr is i nadc is achicvcd 

Yours faithfully 4  

' 'L 
(i I 

'- v-Tp1I rhijCIIAl 
Pu"Içnk 

	

1 r'i 	/1 1 1 1 1) 

- 	 ' nnI 1k (iI/A't/I 	Jl  

>1 
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.-7;, ;4 
47-p4t*4l4 	€r 

1q NE /3 	 . 

/titLAn— ,  

h i  iidci I) m1pikillclit tilL (. ichitig iii Iii' \'tl %I)t, U has I)cts1 (ILCItILd to u1iILL your sctvicts 
101 t I iii' d Icv J)LIIO(I 	III LLII tilt d i' 	, t,t 	I I) to (I IV bd,IS In 	you at 	willing I. 	offer your 
5LI ICC 	()Il thc Let iii', 	iid c.ol1dtton5 	

.
nl1IIonc.(I t,cIov you are rcqucstc(I to s1lt 

	

(n u ic_ 0 t ( I ic c I t 	tint Stibicel 10 be 1UtgI1t) and i poi I to the uiidc.,.i sigt..d 
(d a t) 

( • (jIu!I(IOtIs attached to 1Iit. (JUt i 

(t 	Y t>u 	\t 	hc 	j 	(( 	/ , 	 ' 	or 
ii t h ii' 	4 	 ci lSLt' 	i s 	 for 	

C t. 	iwig 	-, 	 C I 	LS 	iitl IU 	 ICE 	C 
(C tiC ii IC 	,.-i-r 	Cl IS SC S 0') i-4' 	 d41( '- lZ /97l_.ffl44 	 0$ 

IApmt 11(1111 IL iLililil', 500 Will ii U IlL i( 	liCk liii ii'ii)L iS'I'ililiLtl1, CVIIUI(IOiI of ftnssc.i 
ii it 	nd i niitii I ni L 110111 itiuii Ill iii 	tid UhjLLt IS iI (i tiLlI ollici thitiesas may be nsslguLd 

hj (11c l'i  tin_Il) ii I hL p tytiiciitiruuuiicritioii iitdiittd dbo\ L will be IuJ_luSIv( of all the set vcs 
LiilhLIoi C. 	 C 

II 	ihiind tiitiy IlImIc,  LIL it iii it tlic t 	iI'lliiiLilt Is ptii ( l 	ol (I JY (I) (I ly lIt)(Ui C [111(1 coiiIci 	00 1 iiit 

ul ip)0iiitiiu lit (II ) 0111 i)iiLLi1iLiI( iii (ilL C nh C (ii It ILIIL I 	1)111 '11 ILLS XVIII be UtIIiSLd oi1 (hL 

I &I to ( iy I) ISIS (Ii 1)Liidiifl' 01)011 tilL iii LII Old pi) lilLilt tilt_n_tOIL will be mttdL accotdiiigiy.  

('I) 	it is liii (ilL I 	iI)Iiild tii(l 	ill tJ1 	L IC Ii (ii it th 01 ILl itlt(iL lii this iLltLr sliIi automatically oinc to at 

Lull (fiLl tIlL 1 ) 1 1 11) 0 CC Iui 	iiuch tilL 	1L Lilt uiicr IS ill JIlL IS (LIIlLvLd 

C 	
Youi s faithfully, 

F- 	r'n/i( V Ptisiips 

IT 1T1i7, TITt1 79G017 

ni'ak /\IZAWI 76OI7 

I 	
It 	 -.-C 	•+ 	'V. 
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•)u/NI td i ii 

Iti (,IdCf U) ul ) pILlI ) uI 1  tIi U. Rhic 	ui (lii \'id d i t ii Ii 	hLcIl cILcidLd to ltII1sL your suvic 
1(11 	kHiV 	k\V pu t()d Iii CLI( un Oa sscs , un day lu da y ba sis .  In (d,C you are willing to offct  

Oil the "ns  and LOId1IOn'  flLfl(IoI)UI I)CIQw You are rCqUStc(I tO S1tIt 
IL R hiti 	A 	 (utiuc of th J , tnd tI)jt I lo hL Luiglit) and ipoi t to (Ii unc1cisiiicd 
(III  

I 	i iii 	L')l(J11I(),1S 	(t ftlftiI (() (IL OIftJ 	 I 

( ) 	(UI 	\ Ifl 	he 	pa id & 	 p 	I 	

br > Y . 
	14 )  f 	 L I 	 - 	 for 04 

k tt.Ini' 	
— 	 ( I 	s tiol It 	 for 

) C Ii I I 	
— 	 & 76 	€Z 	

/ 2-100 

I 	 A) 	it hum 	It tt hitit' 'uii \ ill (II U ht. U. 1)1)11 hR. lot One i t "IL'JInicIIi, LvtludtmOu of niiswu 
1 lI)t 	IIItI LL)Iit)UI i of C xa l011)1)10)1 in thesa id s ullew it'  also s uch oUter dutiLs a s Intly bt. asiit.d 

by (hc Pr mncip€tI I lit. 	mytlIulUrLlInuIt.r,m(moii iinlit.t(t.d tbovL will be mnt.lusive of all the servieds 
lilt il(R)tiLd lILt LlIibLh)rL 

) 	II i 	thitiid tii(Iy IlhtdL I IL It iii tt tIIç ,1 	I1'IIII LIII IS I)IIICI) )l (II!)' [I) (11) I) litilL and cotilers no rhi 
ofo piwinOnew or )OtII iii ILLIIIt.iit. iii the t. 1(111. orywhim, ' nul 5Lr ILLS wiU be tflultscd on tin.. 

	

i', to d1ty b isis dLpLIIdI;ig upon the IILL(' and payiji~cnt (hut. (ott. will be in1idc dccoldmgly 	
I 

(4) 	It i hiillit.t ibuiid wily III OIL LkU ill it iii offvr ii, tilt. in this luucr s hall ttLl(oItlItILaLIyLoInc to an LItti 
iltu Un.. IwiR ,t. lot t lilt Ii (lit. ill). LIII olicr hIll itit I', iJiit.t.d 	 44 

Yours f4ttlhfully, 
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. 	 1e 
(Pi 1I1c1l)dlf 
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•: 	• 	; 	/•t 	ti 	i t ,• 

hi (fl(lçj lu 	tIIii)ILHR lit iii 	tr ILI1IJII' , 	' f 	 Ii 	()(LU (ILCItILd to uLiIi 	youj 	civic ilil I ii III;' I Ii \ 	I itI 	ni I 	' 	I 	 III 	1 	I' 	i 	III 	I L ) uti 	wiHhlib to UHCI yout (Ill 	hIi' 	(fill: 	11I11 	'(Iitt(iIj,,1 	I.l'.IUjunJ 	I)Ch)V 	)'(Jhi 	FC 	recIucs(c(l 	(0 :stjt 

	

Iii 	 #'e 	i 	( ii tinc ul L ci 	rd 	to  he ( IlIlit) and Icpoit to thc 

	

• • • 	
(d(:). 

• 	 iJjl 	•: 	'iiitJ(h,ji 	'((aulicIl II) tilL' ulftr 
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• •. 	 flIl 	\"fl 	lIt: 	 • 	
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p ii IIUIII it icitim' 	ti 	dl iku Ii 	 I 	It ; I",n 	,i; 	 , cv,tIu1,lio,, ot 	nsc 

	

• 	

VI iii; 	iiitl 11)I)l Ii ii( (II '. 	:1 IItIi.I 	'Ill III th. 	. II I 	.II 'jtt 	I' 	tI,i 	ICF cltihit:i 	i: hwy be itssigiicd 

	

• 	 11/ liii: 	'iiiicip:tl, I Ii' 	 IiIII . t . ;,IIl iIIIi 	tftdt 	t'vjll be iiIcltlivct)j'ahl(l1eseI.yjces 	- • 	Ui t e 	ud 	ei iii 	h ii 

j 	I I 	ilitinti hilly 	itt L ci it (Ii U thç t 	I lUlL I 	IS piti ci (II (I I) It) (hty u1Uu; c dnd conki s no i It4hL tti IJ;I)uhIl(hi,( ttl 	1,I I 	I ILUILIII ill I L L ' ttft ul It Uliu 	I)II 	cricc 	'\hl1 bc UlhIlSc(I 011 tilL lu ti I) lit t 	iii , titliti 	tIllul, (lit 	tilL It It) L \ ill be iii icic 1CCoi (Ihhigly 

('1) 	Ii 	IllIlilti 	IIHIIIIIII)II) ititil 	(k.ar lit II II 	tiff 	i 	uiL III liii 	(tIcrIh1II i(It)h1) IIILIIy III 	III' I (lic 	itt ,  III' (. hn ' hit Ii II,.. II 	tilt oil 	r 	ulc i, ic1iic ctl 

Youi s titilhftiliy, 

(ii iiIc,I),iI 
/ ll 
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In ordcr U) 	ilLII)LI1 th t ILIIII1JI HI this vidy;lh lya ,it has 	 (ILCI(ILd to iiiiiise your srtc ICIq I II I)' I ii \ 	I' I IuI 	iii ( I I 	Ill ( I 	t I\ 1' I d t' 1 	, 	,, L i . you it 	willing  to olfcr yow 

	

I I 	J 	(III 	tilL 	(I liii 	tiid 	L(JlRh(lI)II 	IlRifflwfttj 	t)LIOI 	) on 	iIfL FL(juLstccI to StdU 

	

. . 	I 	• 	,,, /- 
	/3 //-tL 	'C- 	, ç--. 	 • 	 . 	.. 	 , U l( Iiiiii' 	' 	 U 	(ii HML ut thL d t 	tini sti1 	U) IlL (ititIt1) ttid 	poj to tilL undL!sigticd 

I 	'ui 	& IjJI(JI(I(,IIS 	it( %(lI(d (II IlL iuitti 

ml 

for i c hiii, L/ 	i2,, '3 	 I 	 I' 	
for 'ii it 	- 	 (ii 	IIIII 	I 	
for luin; 	 - 	ii 	CIII ci// 

I\II it Iiuiii ft 'citiiii' 	( ii \ III also I) 	it 	(l 	iY 	liii ii ( III1 	ISSI 	iiflLIiI, L\',IIU,I(iOIi Of flhlS'U 11111 	lid I I ititi II, (III 	ii 	ll 	if Iii I iii 	ii,i 	ti 'ji 	I 	I 	ii 	ii 	1k Ii ii(I iLl (lilt it 	d 	Hilly 	L I% lii' 	1 i HR ii ii 	Hi' 	i iii' iut1rt lilIlift I liii "I iii Ii' itt ti iI)t)\ t 	iii be iuichi %iL of all (hc su viccs ii R 11(1(11)1 ci III I LIII I IHi 

	

) 	It 	itw,uii tally iii RL LI 	ii Iii it Ilic i 	it'IIIILI I i )) ii ci 	of d I) to d iv lI,1(uIc md conkis no m iltL 
ul iI)i)iiIiIti),cii( Ut ) Ut I Jil LLIILII iii t'i' 	'die itt ft t I,i 	flU! 	U\ iLLs \\ ill  be uUliccJ OH thu d i, Ut d I) I) 	I 	th t)ciidtii I  tlUIi lb 	ii 	t' 	R 1 	i\ Il'U't tilt It liii L \\ ill  be uiiadc dCCOI (Ituily 

	

('I) 	II i liii thu ihuiRl lull) in 'ci' ci ir lI it ti 	ul ft' iii "L iii Iiii ii Uct shall uItomaticully coinc to an 
ill I the 1)1 1 1 1 1( ) L 1()1 \ ii it ii lIi 	p L L lit Ut I r is lii Uk I 	icIiic cd 

"i' (JLII S f4iiihtully 
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In order 	 in Illis \'d ii ii it ha s been (ILLI(IL(I (0 titiIiu your scrvicc 
For ii HI' 	tt\ti periods UI ccl lain cla sses ('ti ti ) to d I\ klsis. Iii LiI,L you are willing to ouict yout 
I  LI \ IC( 	("I the tunns aild tJII((I(Ii)I 	Il1lIu,IJ NOW ) iI are rpqumted to s(r( 

1Ll 	(n iin o thL chub arid t uI)JLU U) he t4iuit) tiiid ILI)(flt to (hL tIl1tIctsIgn(I 

I •._; ji) 	' 	( 	() IIt1J(I(JIi' 	itt I(ICLI ICJ LII.. ()Il 

() 	
,I,u 	\ iU 	hL 	paid 	 i& 	 10 	 I 	

for 
n i. Iiiiit',.. 4,13 	 d is 	 l's 	 - 	 (or 

L.  hiti 	- 	 LI is s and Its 	 for 
It U lit ii' 	C I i I.. S Ii all w-rt4ç  p4.47 C&'L4({ 	 '- 	''1A  

	

') 	
A1i itt liuiii It. tLltiiiL', 5()11 	ill ii u lie it. 	on ihk br hiint. tI5SI'iiIflLitt, LvtludIIon of nns'cr 
5Ii WIS and 	iitltiit ok 	;iiliiJJ:tt hut iii IIi 	.tiii 	iihj.t.c( i; ilti ;iicli oilier tliitie as [tiny be tSsig1ieCI' 
by (lie I'I tIiCiiml. 'lilt.' l)iY1lll1t/rcilwner;tIiun itRi 	iId above will be ielusive of all the serVic 
JR iiti(tllL(( 11( I t.iith 	ltt c 

	

( t) 	It is ttiund wily iii itIc ckar iii it ilic i si'ttiiLitt is pwci )  ui d ty to d iy iiituic and emobimmoxight 
of tf)J)(tlIiIli)CJ1( or your pl ILLilluil ill (ILL ici 	ul'It. uliu 	\inii 	uitt.s 'xiIi lit UtIlht.d on lhi 

II) d ty lit I 	(It iLiltitli; tJfiUti tk. lR ti tttit ii iilt.iit I1ILR lulL will be iii(1 t. iccoiditigly 

liii tl, u r abiiiid Wily in iilt. t.IL ar  iii 11(11 1)11 c r iii m lL Ill this e Ue r sIt adi 4iuLouILtUcaIIy come to 1w 
Lild ZtRer tilL jflII f)t) ,L for \\lttLll  (IlL I)fLLlit of ILr Is ill Uk IS ILI1IL\C(( 

Your s hitililully, 

(Pt iiiLij)% 
itrnir'cirAi 

qrr/K V Pushpak 
t1JZTT1, TTTT Th6017 .Thmbawk, 	

IZAV1-1.Dfll.' 
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Iii II(kI It) 	UjiIi 	r 	hit (i %!IIIIt 'i iIii 	\'ul 	I I\ i it h 	nn (iLIJL(I to t)LjIIL youi 	ivicc 
I 	

his 	tJ ii , j' I i, j)LJU)tJ 	ii (I It HI LI t 	( 	d i 	iii d 	1 	' 	 uu i 	viIIin 	to olict yow t  LI 	K 	oh 	lift 	(Lull 	id 	t)IIIlII,i 	II tltlitjiitd 	lftII,\ 	)LJu 	iII( 	IC(IU 	tf 	LO 	t ut I( R uiiu1' 	
ci t 	itI t)I)jU tu h t itilit) wd ILI)U!t to tiuL tutudLlsiaflc(j I 	Ull 	•J' 	
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JiiIIl(iwl 	I(I tclitiI II) 	o1jur  

' tid 	60
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v 	

fot 

br ltitu 	 Cl 	iiiil 	
bar U u liuii' 	 ( i 	c ciii 	Y) <çU_. 	 LicA.lS. 	m_c iL._ '?rvctt f 

') 	 ' Jiiil lwii( it tcliiiii' 	oti 	ill ii o Lie it j'olI ihk lui hti,nc iuI)uuiuuciui1 	vilu.t(,ü 	of flIthWt I iiit 	iuid i oiitltic I iii 	iiiiw iiiu 	III IlL 	liii 	iiUjt 	t I. II ii iil ifiuici (luiIic 	slimily be tisiuc?i by (hi l'i Wci) ii 	I Ile 	iiiiI/rtI,it,,iu lliuit Iii Lu itii iht,
li 

	

	 \\ III  LL tiitki'iv 	ul u1l (lit t li(p(,Iit(l (It I LiilI)( (III L 

Ii I 	I(,iintj iuilly iii uk ii' it Iii it tlic i 	i iiiii ifi ' 	lulcl 	iii tii> It) tI ty tI.uIulc and colulus no tight ul ll)Jn;II(IJuuIt 01 >0111 ,iI uciliult 	 tI Ic icIii 	\'uur cr ic 	\\iti  bc utihscd on thc 

	

U to d iy hi i tIcI)ci,IiIl,s tii0il IlIc liccil 	i'd J) I) IIItp( (I)cR hiic \ ill be iii idc iccouditigly.  
I 	('I) 	it 	Iiiilh i ibtii,ti wily iii id dc irih ii iii III k: r m tilL iii tli 	l Ilci sihuil ilUluIukiticulIy come to flit ciuil I((cr the 	Iiliu 	lot 	Rich the prccll1 OIIcr is in idc is iitliiccd 
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"'' itt :;LI)I)IeI;eiu tI; 	ft:tItii,' iii this \'itIy;d;i;i it hi:; hen decided 10 titiIje yourcrvjccs 	0 LL\ 	p)LIit)tl 	III tI t( 	d t 	Ii 	lt 	i, d 	itt i 	iii Lii C 	 villii 	to oiler yOtit Li \ I( ( 	Il 	(ItL 	(Litit 	IIId 	LtJIttiilIIl 	it 	iiiitititI 	l)Cll)t\ 	)(IU 	a it 	
IL(tU( s(etl 	to 	sLut LI I 	(it Hue (il ilL cit 	tuid subjCCI Lu h I utit'Iui) and iLpolt (0 ihc tindLusignc(l (due). 

(')Iitjj(jIi 	:itI:ilitil lit iIt 	nlltr 

'•'', 	 ituid 	@ 	
10 	'H I 	 . 	 .
lot tvmAl 	

Cl:.s 	iuuiI Its..: 	
lot   

6'tCk_4yt rr 
toni Ic; hiiit, von '.iII 	liii IlItme ;tssitwt1e1 	evaluation of' flhlSwcf cu illS aIRI t induct ttl cy:IutIiIu:tij 	Hit lit': 	:;iicli other duties as iiuiy be lissiguied Y. (1w l'liuicjI,;tI, 'Ilie I),I;/iIcitt/rLi,utiuicu;iiii il).!jttciI thuve Will be IitItije nl'alI the sei - vicr; IIR:lItjHtie(1 IteI.ejf;I)eh,ie 	

0 

I u 	tinunti uully in dc Ll it lb ( the 	ij inn itt H I'w cl 	iii d I) to (I ly ii 11tH C niud culffers no i IgII( td tl)l)upnhutucui( or ) out jul 1LL1IILL1t iii UL L 	It 	III ft tchci 	Yttiur Lr\ ILLS \\ III  be uhIucd o 	(he til t  it ti i 	itt i 	tiLj)etttliuit. tIt(lil (IL IILtI 	I t 	i uliti'( iIii 	It'lL Will be Ill RIC sICCORIuutgIy 

'I) 	
l e; Iitt'i.h:r ubuiidt1ut;y iiu:ule ele:tr IIu:ut tb: nilci - 	 ;nle iii diis-lultcr shall atOI 1 1a(IClYCOInC Loan end ailer the IntulIue 1 ,01 ,  V.ItjCIi (1w I 1 rceui uI,Icr is II1RIC jc achieved. 



KEJNDRIYAVIDYALAYAAIft' 

No.  

..............................K. .... 

! ,............. 	t1 	1 

Ili order to supplericnt the (caching in this Vid'aIaya, it has bcen dccidcd to utilisc your scvice 	I. 
for taking a Jew periOdS iii ccrtaiii classes on day tojday basis. In case you are willing to offer .  your. 
services on thp terms and conditions ,.ncnlioned below you arc requested to start 
tcac...............iiclass (name o(th class am1 subjcct to be taught) and report to the undersigned 

Ternis & Conditions a ((ached to the offer: 

You 	wiy 	be 	paid 	@ 	iS.  

tcacling,..L;!--:)..- ...................classes, 	R.s 	 ---- --::for 
teaGlling ................. ..................... ..Gla-ss-cs—and-Rs .................. .....................for 

...C•lasses on.. 	.U..?vkv: cc1•S c 	 , c2' / 

Amit From (caching, you will also be rcsponiblc For 1ione assignment, evaluation of answer 
scripts and condict olQxaluilla-iOn in the said subject as alsO such other duties as may beassigncd 
by the Principal. The paymcutlrcinuncration indicated above will be inclusive of all the SCLVICCS 

hicn (i onc d herei nbc fore. 	 V 	 V  

.(3 	It is abundantly made clear (hat (he asignnicnt -is purely of day to day nature and confers no right 

of appointll)ent or your placement in the cadre of tcachcrs Your services vill be utilised on (h 
V 	 day to day basis depending upoii (he need and paynicn( therefOre will be made accordingly. 

.-() 	It is timr(lier abundantly made clear hat the offer made in (his leucr shall automatically come to an 
end afier the purpose For which the jftscnt olicr is made k achieved. 	V  

	

V 	 V 	 Yours fai(hfully 

riiu..mpal) 

çH. 	4 rrf'( V 
V 	

Vol 	 0 	1T1ftT 	 'OlI 
mv PILI 790tJ1) 
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# 	 KENI)R1Yi '\7 IDYALAYA 

No ( '1 i/vv  

'L&4 

//o 	1vt iZ4,1'4 
Pii 	 t/31 

Sit/M id un 	 , 	
1 

In UICILI It) S(IIfl)ILIl)LIIL  (IlL (tiRtHIg in this Vidycdiyt, ii has buii dccldLd to ulihsc your scrviccs 

lOt t(lking d IL\v )LI IO(IS in CCI (1Jfl cIdscs oil ci y to day bisis in case you are willing to offer .  your 

, 	sc. rviccs (HI the (Culls and C()fl(IitiOflS incii(ioncd bc1ov you are rcqucstcd to stai't 	.. . 
lcichiiig 	 class (nainc of the class and subjcct to be taught) and lepolt to the undet signed 

) 	
i.00J (daL) 

I It IllS & Coiitlitioiis attached to the OIILI 

(1) You 	will 	b 	piid 	 Rs H5 o%J) 	'I 
.................... classes, 	Rs, 	....... 	 o ..................fr 

t o*i e h i-nL:--  .................................... Clics,j— 	........................ 
).é O 	

..., 

Classes on A II 	ctti-7i 	4-.tv 	O 	to -   

(>- Ap Ut from (cat limi', you will also be rcsponsiblc for hoinc issigiimcnt, cvaluation of answu 

sci ipts 111(1 cuiiduct oI ctiiiiit thou iii thc said subjcc( as also such other du(ics as may be nssigiicd 

by (lit. Pu incipal I he paynicntIrcrnuiicration indic1cd abo\ c will be inclusive of all the scrviccs 

nicuitioncd lici t.iiibctoi c 

(3) 	Ii is abundantly niadc cicar (hat (lie assigiiniciit is purely of day to (lay nalut e and confers no right 

of dp)Ouiihiiicuit 01 your 1)liLciUCiit in hc caduc of (caclicis Your scrviccs will be u(iiiscd on thc 

day to day basis dcpciidiiig upon (lie ticcd and payment therefore will be made accordingly 

Lzc 

j_iI ui thcr ibuiidaiitly iii id cit. ir that (lit. 01 Icr inadc in this IcUer shall automatically come to an

nd alter tile puu pose for which (lie picscnt other is in ide IS achieved 

o its faithfully, 

. .cn  

r )1 I 
'rrfl1 - 

I $1 I\ 	I 	I 
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No. f L1 i/i' At ~_/ Q-6t 	-1-169— 63(31 
T. 

I(END py:1. YID1.ALAYA 

'-7 

Sir/Madam, 

In order to sup'plement the teaching in this Vidyalaya,it has been decided to utilise your services 

for taking a few periods in c.e!:lain classes on, day to day basis. lii case you arc wilting to offer your 

services oil the _tcrms and conditions mentioned below you are requested to start 

........  class (name of thcclass and subject to be taught) and report to the undci signed 

Oii.,./. .E//...........(date). 

& Comi i tioiiS a LEached to the oiler 

(I) 	You 	will 	be 	paid 	Rs...f 	 . 	.& 	for 

teaching .... .. 	
classes, 	Rs 	................................. for 

teaching ........ 	--- ..................... Classes and Rs;...... for 

teaching .......... 	 .... . .......  Classes 

Apart from tqaching, you will also be rCSl)oflSiblC for home assignment, evaluation of answer 

scripts and condi.iict of examination in the said subject as also such other duties as may be assigned 

by the Pi incipal. The payment/rd ineration mdi cad above will be inclusive of all the scrvices 

inentin ed hercitibefore. 

II is abundantly made clear that the aignnient is purely of (lay to c]ay nature and confers no right 

ot appointment oi your placement in the cadre of cachicrs. your services will be utihisc'.l on (h 

day to day basis depending upon the need and payinent therefore will be made accordingly. 

It is fm Lhei abundantly iiiade cleat. (hal (lie oFfer made in this letter thall automatically conic to an 

cud aflcr the purpose for which the Ircscni offer is made is achic vcd. 

Youis faithfully, 

( 	 I 

.7T I pflvPAt 
rvi .'. r'cimk 

nmiø 



- 	 - -S, 

• 

Alinexurci P 

KEfDREYA VIDYALAYA 

No ( IT/vv_ Ai2/c tl 	 - 

Sir/Madam, 	 .• 

In oidcr to supplement (lie teaching in this Vidyalaya, it has been decided to utilisc your services 
.............or taking it lw periods in certain classes on day to dy basis: In ease you are willing to offer. our 

serviccs , n the terms and conditions nichlioned below you are requested to: strt 
teaching ... :h - '\,.l..class (name of the class and subjec( to be taught) and report to the undcsigncd 

....... ..... .. !:~J. 	datc). 

'l'ciiiis S. Conditions attached to (lie oiler 

Qe_
r

.You 	will 	be 	paid 	Rs.............. for 
t eachin g .... classes, 	ps. 	- 	 . ....... .7................. r 

• 	 tcaching....-.— . .........................Classes and 	 ............... . ...... ....... for 
• 	 . 	 . teaching  ............. ....  .. ...... 9asscs 	....."r_1 __0'  4- 1'S 1Yl 	2_[1 D-,Jb/ 

Apart lioiii teaching, you will also be respoiisible fir home assigiinicut, evaluation of answer 
sci ipts and conduct ol cxunn'ation iii the said subject as also such othcr dutics as may be assigned 
by the Principal. The payiiiciiL'rcniuneraiion indicated above will be inclusivô of all the services 
iiiciilioncd hercinbcü)rc. 	 . 

His abundantly made clear that the assignment is purly of day to day nature and confers noriglit 
of appointment or your placement ii the cadrc of teachers. Your services will be utilised on th 
day to day basis depending upon tlre need and payment therelbre will be made accordingly . 

• • • 	(4) 	11 is further abundantly made clear that the offer iiiade in this letter shall automatically come to an.. 
• 	end afler the purpose For which tlit prseiit oIler is made is achieved. 

• 	 • 	 Yours f 	f 11 

Lip 1) ic r 



 

 

C~4 

KENDRIYA Y1DYALA.YA. 

N. 

 

.................. 	
4 .

0JT 

Si:/Mrtdnin, 

In order to siipplciiicnt (he (caching in this Vidyalayn, it has been decided to utilise 'your services 
for taking a few periods in certain classes on' day to day basis. It,  case you are s'illing' to offer your 
scrviccs 2n the terms and , conditions mentioned below you are 'requested to- start 
tcacliing..i. .cIass (name of the class and subject to betaught) and repo -'t to the undersigned 
on,?3-............. 	 ' 	 : 	 '•• 	 ' 	

" 

1 ci ins & Conditions a(t1clIcd to the offu 

(1) You 	will 	be 	paid 	@ 	
Rs SQ/ (I 	 1 	

for 
(caching .... 	 classes, 	'Rs 	............................... for 
tc iching 	 Chisses and Its 	---- 	 for 
(caching.  .......... .. ........ Classcs 	 3 " 	 1 

Apart from teaching, you will also be rcspoinsible fir hioiiie assignment, evaluation of answer 
scripts mid conduct ofexaiiiivaLion in (lie said subject as also suell oilier duties as may be assigned 
by (lie Principal, The payincntlrcmuncration indicatcd above will be inclusive of all the services 
niciit i oned herei nbcforc. ' ' • V  V  

I (is abundantly made cicar.hiat the assignrnciit is purel y  of day to (lay nature and confers no righ( ,,. - 

of appointment or your J)kCCIflcnt in (lie cadre of teacher's. Your services will be utilised on the 
(lay to day basis depending upon the nccdand payment therefore will be made accordingly. 	V  

it is further abundantly made clear that the offer made in this letter sliMI automatically conic to an 
end alter the purpose for which the present offer is niadc'is chievcd. 	 V 	 • 

- 	

Yoiiithiuhly, 	I - 

H 	V 	Ia 



j 	 I  

fj1$ 	 - 

1 

, 	 9L c9 
L 	 ) 	 Aiinexui c J I 

1DIYA VIDYALAYA 

' 

4/vv—/1t c 	 4- fJ4) 
M  

J1c 	 ccau-;1  
A . 

	

e& 	/V1 
()-)-1-- 

	

; . 	 JLIk • S 	 . 	 . 	 . 	 .. . 	 :. 

~.t ............................... 

	

. 	 Sii/Mdain, 
 

Iii ORICI [0 SU1)J)kfllt.,II( tIfle tc ihiiig iii this Vidyalayt, it has been dccided to utilise your services 
Ioi 1kiiig t lLw pu iods iii u.i ii cIiscs on (I y to day I)dSiSj In case you a re willing to offer yçui 
SLI VILLS I) oIl (hC (ci ms and Londitlolis luen(iouLd below you are requested to stait 
tc(lLhIng 	 Jass (name of the class and subject to be taugh) and icpoit to the undersigncd 
on C)t (datc) 

I u ins & Coiidi(ioiis alt tilied to (lie ollu 

You 	wil 	bc 	paid 	 Rs 	 E 	f 2 	for 
leaching 	 classes, 	Rs 	 for .  
teaching-' 	 ClassLs and Ks 	 for 
(caching 	

- 	 Classes on y'l 

Apai I Ii oni tca hiiig, you will dISO be tc pon ,iblc for home ttssignmcnt, cvaivatioii of answci 
su Jp(S and conduct of exalilluation iii ilic s ud subjcct as also such othcr ditics as may be assigned 
by thc PrncipaI. The paynicI1(Jrcfnèratonjtidjca[ 	abo'c willbc ihciusivc of all the services 
iiicii(iojicd hcicinbeIotc 

It Is abundantly ivadc dc ir (hal (IlL asigiii tiuil is pui dy of day to day iialiii c iiid conki s no right 
of appoiiitnicnt or your placement iii the cadic of Icachers Your suvices will be ulilised on the 
day to day basis depending upon the nccd and !)LIYIIICIIL theteloic will be made accordingly ,  

It is hit thu abuiid tittly iii idc c Ic it that Ilic oil ci i iitidc iii this !c(tcr slial autoivatically come to an 
uid after tlic put j)USL lot wi l ici l Ihic  p l -csCll t of Ict is In4dc is acliicvcd 

Yours ith lily, 

ç/(Principa) 

• 	1 - 	 . 	... ..... . . ..........I.'. 
	. 	 - 

	

p 	
- 



U, 	 S 

J.. 

I 

T• I 
5/ 	 1.N ijVRLYi '\'JD'Y.ALA'Y.. 

LI 

Li ic.  
c./ø SI-.. 	1k PcnQk.y 
H IVU I //3? 	Cci- 

fr 
i:/MaIiui , 	

•1 

Ill order (o 8tii1)teiilcIIt the ( 	eJiiii 	(IllS Vidyaiaya) 	been (ieeldc(I to Ll(jljSC 	services 	V hi, lnIdii, a Iev ierjuth lii ii l;iili (:i:I.;;e.; 'iii day lii day I;i;ii, itt cane you 1IVC wliiII)t. to oliw YV0LIi V 	 SciVicen 	ii 	tile ILium 	IIIII CWII!j(ji,IIU JIILIIIR)Ile(I below you LIFC I 	Iuested to sitIt V 	(eneltit, 	
............ Ias (annie oi.(iie clans amid sul)jcel to be Iutiii) and report to the undcrsigiiei! V 	 Ofl ............................ .. S  

Teritis & Contlj(j,ijjs :Ilhmclic,I to tim 	, l°Jr 	

. 	 V 

(I 	

y 	wi 	iii 	Ia Id . 	i 	S / dyLo 

(1)1.. 	 ......... ('ii ililti j., 41Y 	
ifs nni'a, 	VU L 	• ,, ,,,,,, i. 	 lw 

I tin 	ii 	ii ii 	U 	, .., 	•• 	
lw wg 	P"A Vr (I lii lini' 	 Iii 	i opt 

V 	(2) 	Apart loiui tenciiipi, you will il.;; be tVi;l1,;ii)ie lot IIOI11C nSSiflIuI1cIlt, evaluatioti of answer Li ip 	aid coildilLi ul cx1iiiiuip(0p1 lit (IlL 	itI tLIt)jcU IS II'U sticip ulitu duItc elS in ty be tssigiicd by 
 (lic Pm i I1LItI I II ic P tyi I ILIIUI LI lUll ILl iI 1011 ill(IiLI(LcI

'160ve will be hich'sive of  ali the sci viccs S 	 mclI(iomlC(I iicji the IOlC . 	 S 	

V 

(Vi) 	Ii JIiIuiIIiiI(ItIItffyIpplpiJfil4:prIipntii11,11i,1I 	I 

1111fl 	Y(IIII It(FVI('Cti will hi., itlilitital tifi (Ito dii 	
to ilisy ii:iai; tIifitsttiiipg hf Miii lisuiiccl iipd fillyhiucitI IJiiehiiu will be made liecumdiii1Iy. 

(if) 	It i 	Iiiitiici 1thiitid tally uuitilc cli 	tii 

iZf'lt Il

Crimiuilc iii lIii 	I( (ILt 	iiull ttu(oltlatic.tlly LOIIIC to tin uii.I altcr 1h.. put posc lot wç 	oP of icr is in idc IS dciiicvcd 

Yours 
V• 	

. $ 	' 
C(PI intmptil) V S 	 U 	

'41pflhiIcIpA 

V S 	 S 	 S 	

ri 	ri196017 
V 	

V 	 S 
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appcaredsO that she could continue to work as part time teacher.  . But to her utter 	. 
surprise, she has been informedby the Notice Receiver No. 4 that lie has received an instruc-. 
lions from his higher authoi ities that no part time teacher who were earlier engaged be selected 
afresh as part time teachers in the Kendnya Vidyalya Sangathan on the ground of accruing 
their rights to claim the post in the Kendnya Vidyalya Sangathan for their contmious engagement 
As a result of which some non - B Ed and non qualified teachers were engaged as part time 

teachers in the Kendriya Vidyalya Sangathan under the notice Receiver No 4 without giving 
further chance of engagement of my said client as part time teacher.  

4 	That it may be mentioned that the idea of establishing the Kendnya Vidyalya 
Sangathana through out India was to give best Education to the students and as such persons 
having best academic records with the degree in B Ed to be selected as teachers in the Kendriya 
Vidyalya Sangaihan But the way for fear of claiming regular appointment in the Kendriya 
Vidyalya Sangathan my client was left at lurch and not selected to work as part time teacher when 
some non- qualified and non B Ed persons have been engaged as part time teachers in order to 
deprive her to get even part timejob 

5 	That counting from her first engagement as part time teacher which is from 4th July 2000 
to 30th April 2002 ,she had been engaged continioqsly without any break aspai -t time teacher 
and therefore it is presumed that all the Notice Receivèis are in need of regular person to work as 
full time teacher in the Kendriya Vidyalya Sangathan atZemabawk even the engagement letter 
speaks mnteraha that no right wouldbe aCcrued to claim regular appointment in the Kendnya 
Vidyalya Sangathan That apart all the Notice Receivers being the instrumentally of time State, 
You have no right to exploit my client in the given situation when actually you need regular teachers 
in the Kendnya Vidyalya Sangathan 

For yourperusaj Photocopies of the first and the last appointment 
letters dated 4th July2000 and 30th A6ril2002 respectively lare annexed hereto 

in the said circumstances, this notice is served upon all of you to give regular 
appointment to my said client in th Kendriya Vidyalya Sangathan at Zemabawk otherwise 
instructions on me to file appropriate pwceeding in theCöurt ofcompetent jurisdiction for which 
you would he responsible for cosland compensatitin which also please note 
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Date of application for 
the copy. 

ffift 
Date fixed for notifying 

Date of delivery of the 
requisite stamps and 

Date on which the copy 
was ready for delivery, 

Date of making over the 
copy to the applicant. 

the requisite number of folios stamps and folios. 

IN THE GAUHATI HIGH COURT 

(THE HIGH COURT OF ASSAM NAGIJAND MEGIWAYA MANIPUR 

TRIPURA MIZORAM & AJWNACHAL PRADESH) 

.P.(c) NO. 1193/2003. 
Smti Archana  Dubey, 

W/o Sri R.K.Pandey, 

resident of Village Kulikawan, - 
N.No.1j31 Ground Floor, 

P.O,Kulikawn, P.SKuli]iawn, 

District -.Aizawl. 
.Petitioner. 

The Union of India. 

The Secretaty to the Govt of Iidia, 
Ministry of Human Resource 

Development CEducation Wing for 

Kendr.iya Vjdyalaya Sangathan), 
New Delhi. 

The Commissioner, endriya Vidyalaya, 
Sangathan, 18, Institutional Area, 
Shaheed Jeet Sjngh. Marg, 
New Delhi -.110016. 

4, The Assistant Commissioner, 
Kendriya Vidyalaya $angatian,, 
Hospital Road, 5ilchar.Agsarn. 

Contd...2. 

 

At\ 	i\iLç 
AssLI*bfreetrir Tr' 

hr. Smii Iniizsrries Ser 6C Iii tj jZ 
Aizawl, 
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Date of application for 	 I Date of delivery of the I Date on which the copy I Date of making over the 

	

the copy. 	 Date fixed for notifying 	requisite stamps and 	was ready for delivery. 	copy to the applicant. 
the requisite number of I 	folios stamps and folios. 	I 

2. 

5 The Principal. Xendkiya Vidyalaya. 
Sangathan PushpaJc, Zemabawk, Aizawl, 

.Respondents. 

PRESENT. 

THE HONE BLE MR JUSTICE AH SAlK IA 

FOR THE PETITIONER $ Mr,D.C.(ath Hazárika., 
• 	 Mj33 ., B. boucthury, 

• 	 Mr,K.Alj.. 
Miss J. Pául,(Adv3). 

FOR THE RESPONDENTS s C.G.3,C,, 

4.4.2003 	 QRDER 

Heard Mr.D,C.gathHazarjka learned COunsel 

for the petitioner and r.:C.Choudhury, léarñed Sr. 

CGSC who apPe 	and accepts flOtieofl•behalf of 

respondent N0 5  1 and 2. Steps be't&cen to serve notice 
upon respondent  N05 3 to 5 by registered post with 
A/D or by ordinary process during the course of the 
day. 

Let a notice issue calling upon the respondentS 
to show Cause as to why a rule should not be issued 

0 •  ... . 

as prayed for, and or wh such further or other orders 
should not be passed as to this court may deem fit and 
propr, 

- 	 - 	 - 

TU$ 
jr sr.ia/, Li.dissiries S?''!ce /t?J15.. 

ZtlI, 	(a,'1 
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gMft 
Mfg I 	r 	r 	 __ 	IHAMA iftR  

Date of application for 	 Mft 	 I Date of delivery of the I Date on which the copy I Date of making over the 
the copy. 	 Date fixed for notifying 	requisite stamps and' I was ready for delivery. 	copy to the applicant. 

I the requisite number of 
 stamps and folios. 	I 

3'. 

Notice is made réturrb1e Wi -thjn''three weeks. 

Till the returnable date, inthe interim, the 

petitioner may be allowed to continue in her present 

service if the said post has not already been filled 
up by regular appointee. 

Transmit the record of the àage to Aizaw]. 

Bench, forthwith. 

Sd/.AH 'SAIKIA 

JUDGE 

R"fttv-" No. of 
PoIs xte by/Type 
koad by........................... 
COmpe'ed ),v 	.. •

Q. 

CUTE V. V&,i• leery 

SIUAPUIR 
' I €:; 	f: 

skat1 nigh 

T1 A$J 1y$ 

6' 

4ssisii Director Thcki,ve 
Dr. Small In4isiries Ser vice J'ij 

4izawI, Mizorarn, 

r~~ 
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- 	 (1zi COURT OF AS'S _". 
	, :1 

A44 NAGALANDS MiGjAYAz MANLPUR 
• 	 TRXPURA: Z41ZM & ARUNAL PRADS) S  

Al.B1 :u AIZAWL 
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S at. Archana Dubay. 	Petitioner 

) 	

I 	 = 

Cinion of Idta & Or. : 	Respondents 

THE HON'BZ MR. JU3TIC LIC. SUABMA 
For the potitionet. 	M?C.Ktbr Lleza•rika 

S.3. c4hur. 
M!sK. Alt 
MiSt 

For the rspondent 	Z 
AT 

31042004 	 :D 

The átter ,  has bfta .takez . gpupi kAking 

a mention of the sane by, the learnat counsel for the 

ruspondents. 

s.l 	ptitio- 

ner and also heard the learned O:OuA8el for the rea 

pondents. 

ReZerrig to the av.ru ts made in the 

affidavit in oppoiition, the learned counsel for the 

respondents auits that the petitioner has wrongly 

inttiatci thewrtt 5  ceeig.. .nvoUng the writ 

urtadictton of this. COurt uàdir Article 226 Of t'. 

Constitution of India, instead at preferring an 

application U/ 3 19ot the A&tfltstràttvà Tribunal 

Act, 198, he aub'its that the•"petttionei' being a 

teacher of the Kendriya Ytdyaiaya .$angathan :(K•V3)p 

he ought to have approached the Trtbunsl. Lor 
TR _COPY redressal of hez' g tevano. if any. 

The lean 4 Counsel for the petitioner upenr1dent (udI.). 	 S  
hiqh Crt, 	does not disputi the faotAij of the Tribunal. being 

the Court of first inátsoe.. 

S 	 I  

4ss 	
oJcij4 	S 	 Con'td.. .;2/ 

Jr. Small I"dsi,t° IJIC/jOr,  

AAZUW/ A We   /ij 
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• 	 Considering the above 	 and 
a iso having regard to the notification dated 

17.12.98 by which the KJ.so has bean brought under. 

the exclusive j&risdiction of the Central .. .dEainis- 

t rative 2ribunai and having rgatd to th4i PrOvjaion,s 
of Lection 19 of the Administrative TAWnal Act, 

1985 9  this wr1t'.
.
PetltioA is not maintainable. The 

Law on the point has been sett]4d by the APá Court 

in the case of I.. Chadra Kumar Vs.. Union of India 

as reported in 1977 (i) CL.? (sc) I 1.n which the 

Apex Court has held that the Central, Administrative 

ribunal shall cOntjne • be the Court of first 
instance before invoking the writ juriadiction 

	

• 	 In view OX the abQve, this writ petition 

is dismissed being not 'maintainable, towever, it 

will be open for petitioner to approach the Central 

Administrative Tribunal towards redressal of her 

grievance, if aay-6.Needless to say that the Tribunal 

shall consider the question ot delay taking into 

the tact that the Petitioner was pursuing 

her remedy bifore this Court. 

The writ petition is dismissed subject 

above obsarv'ótjons, 

B.1(a SHAR4A 
JUJ 

Memo No.w.P(c)146/2003/1 ; Deted Aizawl, the let April, 2004. 
Copy forwarded for favour of infouation, and further necessary action within a fixed time to :- 

The Union of Xndia. 
The Secretary to the Govt. ol.India, Ministry of ifuman Resource 
flevelopment(ducatjon Wing for '1(Vs), New Delhi. 
The Commissioner, K.V.S., 18 0  Thstitutjøa]. Area, Shaheed Jeet 
£ingki l4arg., New Delhi - 110 016. 	 •. 

The Asatt. Comin.ssiorier, K.V.S., Koaptai .Road,Silchar, AsaeLu. 

I~ kie
. 	

Contd.. .3/- 

&Ireedor Incharg", r Sanaji IFdi4Strjes Ser v/ce Inzi 4 izaw/, M/z oram, 



fl 	 __ 

10, e
i ~ 

5.T,  he Priticipal, K.V.i. P&tpk, Zeapbak,. Aizawl. -. 

t. Archana iMbey, /o Sri a.K.PeMay, &&lLiawà, 
f JO. 1/31  Groand Floor, Aizawl. 

• 

 

By Order of the dgtL Cogrt. 

( 	
j) 

• 	 AST. R'A1ftAR(J) 	 • 

GAUaTi HIGa cour 
-ALAWL PIhINr &Nat 	ALAL. 

Assistan 
	

• 	 • 

Jr. Small I,sdusiris Service !nItLvjs 
4iatv1, Mizorarn. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH - GTJWAHAT1 

O.A No.146 of 2004 

Smti Archana Duhey 

Applicant 

-V E R S U S- 

The Union of India & ors 

Respondents 

MAMOM 

IN THE MATTER OF: 

Written Statement filed by the 

Respondents No.2, 3 & 4; 

AND 

IN THE MATTER OF: 

The AssIstant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Resgional Office r  Hospital Road, 

Silchar - 788001, Assam. 

The humble Written Statement on 

behalf of the Respondents are as 

follows: 

I, Dr E. Prabhakar, the Assistant Cornmisioner, 

Kendriya Vidyaiaya Sangathan, Regional Office, 

Slichar, do hereby solemnly affirm and file the 

written statement on behalf of Respondents No.1, 2 

and 4 as under:- 

Contd ... ... 
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That the respondent having been served with 

a copy of the Original Application and on being 

supplied with comments from the Head-quarters this 

reply has been submitted herewith. 

That the 	deponent 	states 	that 	the 

allegations / averments which are not borne out of 

records are denied and not admitted. Any 

allegations / averrnents which are not specifically 

admitted hereinafter are deemed to be denied. 

That the deponent before controverting the 

contents of the paragraphs made in Original 

Application begs to apprise that the Kendriya 

Vidyalaya Sangathan is registered under the 

Societies Registration Act XXI of 1860 and fully 

financed by the Government of Tndi 	with the 

objectives of - 

(I) 	to meet the educational need of children 

of transferable Central Government 

Employees including defence personnel by 

providing common syllabus of education. 

to develop Vidyalaya as a model-school in 

the context of National goal of Indian 

education. 

(III) 	to initiate / promote experimentation in 

the filed of Education in collaboration 

Contd...... 
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with other bodIes lIke C.B.S.C, N.C.E.R.T 

etc and 

(IV) 	to promote national integration. 

Para-wise Comments 

That with regard to the statements made in 

paragraph I (iii) & (iv) of the original application 

the respondent denies the.same. 

That with regard to the statements made in 

paragraphs 4 and 5, the deponent does not forward any 

comment. 

That with regard to statements made in 

paragraph 6(1) of. the original application the 

respondent denies all the allegation labelled against 

them in toto. The respondent states that the 

applicant's engagement as part-time contractual 

teacher is purely on temporary basis i.e. on day to 

day basis. It is further stated that the applicant 

accepted the part-time contractual teacher offer and 

signed the offer letter after fully going through the 

terms and conditions attached to the offer letter 

where in para 3 of the said letter it is abundantly 

made clear that the assignment is purely of day to 

day nature and confers no right of appointraent in the 

cadre of teacher. 

It is pertinent to mention here that the 

applicant appeared once in an interview held on 27- 

Contd... 
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02-2002 for the Session 2002-03 for engagement on 

part-time contractual teacher but could not fare well 

in the interview as a result of which she could not 

be selected and the respondent duly published the 

select list and as such the applicant's allegation is 

baseless, concocted and vague. 

A copy of the attendance sheet of the 

candidates who attended the interview 

on 27-02-2002 for engagement on part-

time contractual basis teacher for the 

Session 2002-03 and the panel of 

selected candidates list are annexed as 

Annexure - I and 1(A) series. 

That with regard to the statements made in 

paragraphs 6(2), 6(4) the respondent does not want to 

forward any comment. 

That with regard to the statements made in 

para 6(3), 6(5), 6(6), 6(7), 6(10) in the original 

application the respondent denies the same. The 

respondent states that they have invited application 

for engaging teachers purely on temporary contractual 

part-time basis during the academic year 2002-03 and 

several eligible candidates including the applicant 

appeared the interview held on 27-02-2002 and the 

respondent duly published the select list and 

applicant could not fare well in the interview and as 

such could not be selected. The attendance sheet and 

select list is already annexed. The respondent 

further states that other qualified candidates who 

J 

Contd ... ... 
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had performed well in the interview were selected and 

there was no discrimination as alleged by the 

applicant in the selection process. 

That the petitioner submits that in the 

selection process and in the offer of appointment 

(parL-LLme) Lhere i5 no violation' of principles of 

natural justice and / or fundamental rights as 

alleged by the applicant. 

Be it mentioned here that the respondent 

authority invited application for the post of part- 

time contractual basis during the session 2003-04 and 

as such interview held on 25-02-2003. The eligible 

1 candidates already appeared the interview but the 

applicant did not appear in the on -id interriew and no 

such her claim of appointment and non-publishing of 

the select list is baseless, false and vague. The 

respondent already selected the right candidates. The 

respondent further denies that there is any post 

I lying vacant and the selected candidates is working 

there. 

The attendance list of interview and 

panel of selected candidates dated 

25-02-2003 for the session 2003-04 

are annexed hqwithand marked as 

ANNEXtJRE - II & II (A). 

9). 	That with regard to the statements made in 

paragraph 6(8) & 6(9) of the original application the 

respondent does not want to comment because these are 

already in record. 

Contd ... ... 

w 
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That with regard to the prayer made in 

paragraph 11(9), the respondent submits that the 

respondent authority already selected panel of part-

time contractual teacher on the basis of their 

performance in the interview and the applicant is 

presently no more part-time teacher under the 

respondent authority as she was not able to qualify 

in the interview and therefore there is no question 

to regularise her. The respondent further states that 

it is the administrative policy I rule of the 

Sangathan to coriduct the cias by appoixiLin.y paLL-

time contractual teacher. 

That with regard to the prayer made in para 

11(b) the respondent states that the allegations of 

tho applicant is baseless, false, concocted and 

vague. The respondent has already published the 

result of the interview held twice for the Session 

2002-03 and 2003-04 and the applicant appeared only 

one ime but could not be selected due to her poor 

performance on the interview and the same are annexed 

with the reply and the respondent further clarify one 

that that it is mat ad-hoc appointment. The 

respondent states that due to administrative ground 

they have to adopt policy rule to appoint part-time 

contractual teacher. 

12 11 . 	That the respondent submits that the O.A 

filed by the applicant may be dismissed to meet the 

end of justice keeping in view the facts and 

circulrLstances of the case explained above. 

Verification ..........page/9 

Contd ... ... 
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VERIFICATION 

I, Dr. E. Prabhakar, Assistant Commissioner, 

'Kendriya Vidyalaya Sangathan, Regional Office, Silchar, 

Distt. Caichar t  Assam the respondant/applicant if the 

instant case do hereby solemnly verify that the statemets 

made in the paragraphs I 

are true to my knowledge, those made in 

paragraphs 	
r 

are being matters of records are true information 

derived therefrom which I believe to be true. 

And I sign this verification today on this the JtkT 

day of 	 2OO 

Asgtt. C.mmiSI0flir 

WI8 (p.O.) SflM! 
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- 

- 

• 	 26.02.2002 

1O 
Yidyaiaya Naiom'nt Cotm1too, 

- 	 Iondria .ViyaL5a, 
- 	PUihp.Jk Q  Aizawl. 

:-. 
Eonsit of taachars on Teorary.cofltraCtl/PLDt—tin8 
bai ad interview thereof. 

..... 

Sir e  

In ri)feronce to this otfice lttor No. F.27/12Z/2001 O2/291 2-13 

dt. 1202.02 1 have tlic honour to say that to drar •pn1 for cngang 

taCor3 o -n pat—ti3 controtua1 bas!s int'Ir will be conducted 

• . 	under your Chiir2at3lip oa 27.02.2002 and 28.02.2002 at 10:00 A.M. 

...... 	(i) 27.02.2002 	- 	?riry Teacher 

28.02.2002 	 TGT,, ?T, Copiitr Intrctor 	• . •..-. 

The 	teriv bo2rl tAll donit of ths fo110wig 

(1) Cbairrnan 'C 	 Chairn 

Satnt)t:r 	Stibjct }z'art and Edutio?iit 

( 	
Kt4i in Pal. Scionio t  
Paetuna Ujvrcity Co11oo 

• • 	 iiarn tivorcit 

hri S,M. Ga, 	 ibEr Scrøtarr 

• • 	• 	1'rinczl, 
0 %jL34t • 

• 	
. 	 (4) ]tr.3.R.a:t 	 ')ir Execlitiva Cortte 

r 	(5) D. u.N. RiiV.jafli 	• 	Sub joct Expart on 28.02.2002 

I 	Iteaer in Zooloi;y, 
• 	 Pac1hn.t Univercity Collo, 

ILizra Uri7€rcity 

(6) to 	fi'od 	 • Sujo 	zart n 28.02.2002. 
'P1 	i 

• 	 JA 	L I it.tA2.'.' - /' C. 	4r4.4 

I' 	•• 	 'ii3 i- or :;our !dwl infor;aatia:i p1can. 

( 	. G.LiG) 

Princi1. 

,/! 
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0389-351128 

Phone : 0389-340291 
Ext. 327 

\. 

L 	
gtqt, 	 - 796017 

•KEN.DR1YA •VDYALAYA 
Project Pushpak1 Zernabtwk, AizawI-796017 

fq/Rc1. No........JcvAIz/2001 2002/ /L 

To 
555555 	 r/i1rL. 	!o 1;r'd.bo1.or : - 	._ 

To draw a pa;al to 	gaga teachoca on contractual part—t1e basis 

for the acndernic .yoar - 2002 	03 it is cchtdula to corduct itervjcw 

o 	at 10:00 A.M. in. the office of the Chief Engincer, 

Project Puspak, C/o 99 A.P.O. 

As such, I request your 1cindiess to attei the board of, apoin-

- 	tment cojn±ttee as a InE1hor of Exocutve coittee/ixpart for the Sameo 

/ 

To:- 

 

Yours faitb!ully,' 

icip.al. 

S 	 5 

/ 
: 

 

Dr i..K. Jatpathy 
Dr $.1J . :amzuj an 
Dr 11 .0 
i r 	 a na 
r Jrrit , hri.var ta.' 

D a t c 3 

On 27th /:: 2t F''o'O2 

On 2th }1 f'h'02 
On 28ti Ye1'02 
0i 27t'i & 23 	1' 10 1 0 
O't 2'th i'eb' 02 

5- 

'! 	 S 



oçT31  +y +u po-gk' 

y c  

-- 

- S P R T  

- 

_••- 

- 

-1 
/ 	V4'V1 

-. 	X/tkdtj 
-- 

ATTI\CE 

o I  

\svvLO -or e e-k c 	1c- 	
LCov 

1  :J~L  

.J1z7_  
----. 

- 	
. 



1 ' 	 -- 

JL 

CCC 	 I o 	' 	

4Ct3 

i/ 

L 



ç 

0 

Ln 

- 

I •*- t 	t-k A-' 

Stwc 

-c.k 

±L clebi — T 	1 	ss±. 

LU 	clb Cq1 	 ____ 

. 

st . 

1 INA  

.;. 

.. . 	 .I 

1 0  

Ut 

0 12 L 	LI h L\\ (if 

: 

/ 
1 

ik 	T''' V rushoak  

r, ar 	76017 
.'trnaoawk. AZAWL. 7S 

r ,. 



I\'.\(.[ 

4 	
.s 	/ 

-c 	 '•- 	C 

NJ 

- 
. • 	( 	. 

2. VR P.  

E,b-cR L. 

Vtv* P• C .  - 

7. K 	. . 	C &v1. -- 

' • 
rA 

cl LvLLCL-: 
/1.f__'ICLIL.  

.4- 

STTn 	 . 

ri V. 	ipak 

A:iNL 	960I7 	. 

7 	f• . .' 



/ 

jol 

r. 41/Ky Z/20012002/ 	'J 

The Aitat ciOfl. 

Kendriya iyalaY 
gogiora1 officat slicha= Regio2v 

Eoial Koad. 
Bilchar 

SubiCt,t' Pa11 	of 	?Ct 	oadt 	
c,naig teztc1ODt1 on ftrt. 

tiita coatraCtfl1l basi3 for the usioU 2OaQa 

condo-natiork in the qiaaliflcation 

Sir e  
iICtTh11' I baVO the 11owur ,  to encloaa hIOTith the pae1 of 

1oot1 cad.dat0 for oigflg toacItr On ptti1 COtCtU 	bal3iS 

rz  

OniOn 
2OO22003 for th difThrO11 catcori ø.g. 	TG'De, 

for the  
ni corpitor ietrotor (izr 	8e 	ogre) Soc of tho 

cadidate3 do not ia' rcquiit qu&lificiltion a3 per K3 guide 1if3. 

you are requIsted, condo fl thoir reuMit q7aaUfii%ti0t 

a. natioflOd in th co1U 	7 of th3 pa1.!1l of tho ne1ect& condicate3 

of diff ot cat0gO 	ade 1O accTd your 12 apprOVal for 

• ifl then in the accat1aiC aenajon 20022003 	it the ayatlalO 

•vacancian in th3 categO7a 

Ojjr .s fjthfu117, 

72 
•' 	

f1 

:— i) A'n.1a1 of PGT3, ¶ 
J.,%IC. •' 	

a: (:om)ut'r 	oI 

( yj1I O4RQ ) 

J;• 	 Pu;p 

::3rnr ,\ZAVfl-°0 

It 
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J 	 PMIaL OF THE SELECTED (:ANDIDA7A.'1i$ 

/ 	 PRflIARY TEACHERS 

The following panOl of candidates has been drawnfor engaging on part-timo 

Contractual bais against the cacant posts during the session 20023 as per the 

intervicw coflducted today on .27-2-2002.  

or- 	 Date of Educat. 	Subjects in 	tago in Recommendation of 

No 	Name 	 Birth Qualifi- intermediate 	interm- the board for con 

cation. 	I BA/B Sc. 	idate. 	donation in 

oi)7 

	

• 	 •/ 

3. 	 L 

	

• 	 )ti Icrll, 	 - 	 7 V/.r 

T R.C,J 	 V.. 

Ll 

. 	 tH 
 

0. 	 c 	J°. 	6) 	7 	. 	 . 

 

P . 

_P Tin c i a 1 4- 	 bt-~ harr, 1P 	&.j. 

• 	 .. ... 
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fo11owifl 	
enging on part—time 

The ,ntratUal basis ajainst the vacant post3 during the sessiOn 2002-03 as per the 

tervicw conducted thoday on 28th Feb/02. 

Bate o 	Educatiofl Subjects in 	tage of Recomefldti0fl of 

NO 	Ilame 	 Birth 	
marks in  

LA  17t 	 _ 	
7"T 

iii ndi 

(Maths) 60  

enCe 

5s £fr 

c–. 

— 

.. 

(ccrr-\. 

'J 

.1eIfl)cr, 	
Uv_ 

Cfi 
cr 

.( OuHUJJAiJGA 

I 
Ci' 1cim) 

I 	 .f 

Aizw' Mi7rnf'ç 

(T.P. vAuD:) 

¶T 	TTT --:* 

Vtd 1'I  
rr 	 Ppak 

-7901 7 

• 

• • 	

• 



- 

/ PANE'LOFTJi.E, .ELECTED '.ANDIDTE 

'Tho following panel of candidates has been deqwn for engaging on part—time 

mtractual basis against the vacant posts during the session 2()02-03 as per the 

-iterview cøthic.tcd today on 28the Feb/02 
PGT(Ehglish) ______ 

ior— 	
Date of 	Edu. Quail —  Subject %ago of Recommendation 

; No 	 Na28 	 Bir th 	fiction 	in 11A/I1' Marks 	of the board(, 
for condonation 

L 

.PGT(Hindi 
 

ath S 

1 

PGT (Pill 

F 
 P

-C_,J-~ V, 0j"k, <,. G~,  V, 	16(19 

çL'c 	A4&Ar 
	

)OIc 	 4 
COMPUTiIR IU3TRUUTOII 

1 11 1 1177 

kL L 	 l77' "  
I . 	 cwM-m 

- 

2 72 

7OL 

/ 

( ,( V g ) 

inc1 
ial iember

Chairmafl, 1TT,E. 

Ilk
-  

c 	' 

çi 	 v 	tUI4 	 : Ciiitt0 

iz.itw. Miiurar._ 
;I 0 

1 

V 
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* 	 I(ENDRJYA \'Jl)YALAyA PLJSJ:IPAK, AIZAWL. 	 1&L2oo3—° 
Attendance Sheet 

SLNo. Name of the Candidate Post applied for. Signature 

--let 
~~ 4 559 

3, 
U 	. 

Rcu PRT TC'T 

&JLa C?LSj 	JZ Z1O 19 

2 

A~n__________________ pc1--_CCL)  

10, 
(2; 	51i% .. 1(9) (  

M. 

:• MdS tkLj v3 

. 	. 	0  

vv  

Ji(ic:y) b-- 	.. Q2 YI!p 

!' 	- .... 

- 	 - 

- 

PC, —J 
-'6  -,,, J7 	R7 2ccç  

I 	 — - 	 ) 

Pri ii cipal 

,. 



Post applied for. Signature 

p_ 
LU 

/ 
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4<  
KENDRIyA VJDYALAYA PUSHPAK, AIZAWL. 

Attendance Sheet 

Principa' 

I 



KENDRIYA VJDYALAYA PUSHPAK, AIZAWL 

Minutes of Vidyalaya Appointment Committee Meeting 

A meeting of Vidyalaya appointment committee has been hld on 25.2.2003 
at 9.30 AM under the Chairmanship of Sh. T.P. Velayudhan, VSM, Chief Engineer, 
Project Pushpak in his office for selectioi engaging part time contractual teachers 
to take classes I to V, Vito X and Xl to XII against vacant posts/ leave vacancies of 
PGTs, TGTs and PRTs during the session 2003— 04. The meeting was held in the 
presence of the following members. 	 - 

I. Sb. T.P. \'clayudhan, VSM 	 Chairman. 
Chief Engineer, Project Pushpak 

& 

Chairman VMC. 

Sh. Dohmingthanga, Principal 	 Member 
Mizoram Institute of Comprehensive 
Education M izoram 	i1ji' Lf 

& 

Member, VMC, FC. LA L.R I I1.JZU Al-I 

Dr. Devesh Walia 	 Member 
Sr. Lecturer in Geology 
Pachhunga Un iversiy College 

& 

Subject Lxpert. 

Sb. Rasheed Ahincd, PGT 	 Member 
Ky. Aizawl 

Sb. C.Muthiah. Principal 	 Member secretar-v 
K.V. Aizawi. 

The posts were advertised in the local newspaper 'MIZO - AW' _on 
1/2!03 simuhaiieously the advertisement has been given to Local 
Employment exchange. The panel .1, Il, Ill of the diffeent post is attached 
herewith. 

rx 

.1921 
(C. MuiIiiai) 	 (1 P. V&ayud ian) \'SM 

Principal 	Sub. Exp 	Sub. Exp. 	Member VAC, EC 	Chairman, \'MC, EC. 

________________• 

It: 

/ 



KENDR1YA ViI)VALAyA PUSHPAK, AIZAWL 
PANEL OF TilE SELECTED CANDIDATES 

Panel—I 
TI' he following panel of candidates has been drawn for engaging ofPati Time contractual 

basis against the vacant posts/ leave vacancies during the Session 2003 - 04 as per the interview conducted on 25/2/03. 

PGT En is 

ional J Subject in %age of Condon ed  
Qualification -M.A/M.Sc. marks 

.1611,11,  C 

PGT Maths 

I/'ta4i 	I 7f°6 

in. 

PGT Chem. 

Vi 	rJ 	2L 1 -otI-gQ t/ç 

- 	 a4it<j2 /J 

JLt,O.A 	2 .Y/..'7(/ 	k Sc 

PGT (Bio 

16 ,  

2 

Is/ 

(1'. MutIiiali) 	t\'leriibcr \'AC 
PrinciJ)aI 	EC 

iIIL±i" H 

Menther VAC Member \/ AC 

.

~ky 
(P1' 	 av 	'11, 	"M 

Chairman, VMC, EC. 

Sc: 

Al, L 



DRIVA VIDYALAYA PUSHPAK, AJZAWL 
PANEL OF THE SELECTED CANDIDATES 

Panel - U 

NaJJ Qua 
I-O2-ff J 	L• 

. (~A, 

cational Subject in %age of Condoned 
Jification 13.AJ B.Sc, marks 

TQJ 

SI.No. 

/ 

TGT 

/1 

TGT 

•1 	i&L414 i 
2. 	 Mp&Lfl, 

xkekTji 
-s-q c/L cq'j 

c -'c 7S  

Corn uter Instructor 

. 

/ 
(C. Muthah) Member VAC 	Meinbc 	C Member \'AC 	(T.clay(fdhan) VSM Principal 	EC 	

Chainnan, VMC, EC. 

/ 



/ 
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KENDRJVA VIDYALAYA PUSIIPAK, AIZAWL 
PANEL OF THE SELECTED CANDJDATES 

Panel - Ill 
PRTs 

SI No Name 

G,44vvt 13 Ai4-&t 
___________________  

DOB 

0 	- Li - c g I 
 

'Educational 
Qualification 

Subject in 
Inter. 

P. 

%age of 
maks. 
f 3-- , 0 

Condoned 
' -2. 	in. 

,tA1-in.a..1jt 	, )J,-Oç - 
2-07-9 

•ks 	A. La.. 

k/I f1 
to 

co 

_______  

4. 

c 2-O84J 't(ni, 

/JtLA,'rJtt 	LJJI I 	ot - g V  -_______  
6 9 , 7 

V • c.o 
C 03L-7 

j jg -ot •F2. L• 2.0 
IC) &Jai.1!Z.L9-t O)O -7 

02-01-76 

/i' i1.(U 	) 
 

till, /.  

ill.7ip,L71 

J9. 11 

ii 

[2.. 

.titj 	L1tc'4A 

_I 
// 

(C. Mu iah) Member VAC 	Mevr'vAC Member VAC (T.P. Velayudhan) VSM Principal 	 Ciirrm,VMC. EC. 

/ 
1'  


